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JUDGMENT
I as per Hon'ble Sri R,Rangarajan, Member{Administrative) (X

]
Heard Sri G.Parameswaralnao. learned counsel for the
applicant and sShri N,V.Raghava Reddy, learned ceunsel fer

the respondents,

2. Respondent Ne-2 issued requisitien dt, 8.4.1989 '
to the Employment Exchange, sénga Reddy, ﬁo sponser cane
didatey for the postsof Supervisor (Technical/pD.P.S.)

in the pay scale of Rs.1400-2300. The applicant in this
case is one amongst those whelwere sponsored by the
employment exchange in the II batch. It is stated by
the applicant that he was selected on the basis of an _
interview held on 7.10.1989 along with 3 oethers for the
appeintment to the abeve said post$. He further states
that he was placed at Serial ;0.2 in the panel prepared
by the selection cemmittee.when no appeintment orders had
been issued te him, he had cal}ed on the cencerned officers

from time to time to know the reasens for the inordinate

delay in the issue of appeintment orders. He was orally
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matter is subjudice as seme candidates have filed an
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application in this Tribunal. :He further states that he

was teld that he will be issued with orders seon after the

2. Even after the saiad caLe registered as O.A.No,
947/90 was disposed-ef and the twe applicants in that 0.A.
were appeinted, theugh those twe applicants were everaged,

he was not given any appeintment order. As he had fulfilled

all the conditions for appeintmént and as he was not issued .
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with posting orders he filed this O.aA., for a direction
toe the respondents to issue appoeintment e?ders immediately

to him for the above said post for which ?e was selected.
| i
3. It is stated for the respondents that the select

list containing the names of the applicanFs and others -
was not approved by R-~2 in view of the ir#egularities
breught te his notice regarding conductka? of interview.
This peint has been elaborately discﬁssed:in the judgment

Jo et

&
dt. 17.6.1993 in 0.A.N0.947/90 and held that these alleged

irregularities are not established for diSappr@ving the 'f'
select list, 3 ,}7

. {
4, At the time of hearing it was submitted by the !

learned ceunsel for the respendents that the case is time

barred as the selectien was held en 7.10.1989 and the 0.} \
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Thoeugh the interview was held on 7,10,.19892 no order was
issued to any of the candidates and two of the applicants

rr

D
in 0.A.Ne,947/90 waa issued with posting orders on the N
basis of this Tribunal's decision dt. 17.6.1993., When the =

applicant 4id not receive the pesting orders even after

17.6.1993 and two others from the select iist were issued
with peosting orders, he sﬁbmitted a representation te R-2
dt. 16.10.1993 for which no reply has beea received by him.

Hence he filed this O,A. In view of the said pesition,
weé are matistjied that there is ne delay 1n filing this

applicatien.

5. The next contention of the respondént is that the
orders have been issued to only those two applicants who
were parties in 0.A.N0.947/90 and as the applicant herein
is not a party in that 0.A. the directive;of‘the Tribunal
is not appficable to him even if his c¢yse is similar to
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that ef the applicants in 0.A.No.947/90.
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The present case is squarely covered by the

decision of this Tribunal dt, 17.6.1993 in O.A.Ne.947/90

and hencé>éha similar relief has to be afferded to the

applicant herein also. In view of the above, the following

directions are issued.

(1)

R-2 is directed to issue orders ef appeintment to
the applicant te the post ef Supervisor (Tech./DPS)
if he is empanelled and placed senior to any of
the applicants in 0.A.No.947/90 in the select-list
previded there is a post available te accemmodate

him,
|

(1i) This order has to be implemented within 3 menths
from the date of receipt of this order.
| \
T The QO.A. is ordered accordingly. No cests.
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